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demand drafts. Further, for widening their 
r a n g e  o f  s e r v i c e s ,  R R B s  h a v e  b e e n  
interalia al lowed to issue guarantees on 
behalf of their customers, install lockers, 
issue drafts and effect mai l  translers 

( i i )  Seventy RRBs with disbursements of less 
than R s .  2 crores dur ing  1992.93 have 
b e e n  r e l i e v e d  f r o m  t h e  s e r v i c e  area 
ob l i ga t i ons  a n d  h a v e  b e e n  a l lowed to  
ex tend loans throughout the area within 
their jurisdiction. 

( i i i )  RRBs have, subject to certain conditions, 
been allowed to relocate their loss-maklng 
branches to relatively better locations vlz. 
commerc ia l  cen t res  l ~ k e  market  a reas ,  
v i l l a g e  m a n d ~ s ,  b l o c k  a n d  d ts t r ic t  
h e a d q u a r t e r s  e t c ,  a n d  to  re .dep loy  
concerned stafl su~tab ly  

( iv )  E q u ~ t y  support from Government of India 
t o  t h e  e x t e n t  o f  R s 3 7 4  c ro res  
(approxlmately)  has been provlded to 182 
RRBs and a budget provlslon of Rs 200 
crores has been made In 1996.97 for thls 
purpose 

( v )  All RRBs have been advised to prepare 
bank spec l f~c  development action plans to 
e n a b l e  t h e m  to  a d o p t  a s y s t e m a t ~ c s  
approach tor thelr turnaround 

( V I )  Reserve Bank of India (RBI)  has p rov~ded  
!he RRBs access to prof~table avenues for 
lnveslment of thelr non-SLR surplus funds 
In I ~ s t e d  and other schemes c l  Unit Trusl 
c f  India (UTI) ,  f ~ x e d  deposlts In proflt nakmg 
f ~ n a n c i a l  lns t l tu t lons  l ike the  l n d u s t r ~ a l  
D e v e l o p m e n t  B a n k  of l n d i a  ( I D B I ) ,  
Industrial Credrl Investment Corporatlon of 
l n d l a  ( C C  l n d u s t r l a l  F ~ n a n c e  
Corporatlon of lndla ( IFCI! ,  Sma!l lndustrlal 
Deve lopment  Bank of l n d ~ a  (SIDBI I ,  in 
bonds  of na t lona l lsed banks and proflt 
earnlng p u b l i i  sector rnstitutlons and in 
non-cor lver t rb le  deben tu res  of r epu ted  
blue c h ~ p  compnnles Besldes the RRBs 
have been perniitted by the RBI to deploy 

a par t  of the i r  su rp lus  n o n - S L R  funds  
in  t h e  credrt  por t fo l io  of the i r  s p o n s o r  
b a n k s  t h r o u g h  n o n - r i s k  s h a r i n g  
participation certif icates to b e  issue by  the 
latter. 

(v i l )  Prudent ia l  account ing  no rms  of income 
recognit ion and asset c lassi tact ion have 
b e e n  a p p l i e d  t o  R R B s  i n  1 9 9 5 - 9 6  
Provisionmg norms would b e  applied In a 
phased manner from 1996-97 onwards.  

P r i ce  l ndex  

321 SHRI NlTlSH KUMAR ,, 

PROF PREM SlNGH CHANDUMAJRA 

SHRI RAMESH CHENNITHALA 

W ~ l l  t he  M in~s te r ,o f  F INANCE b e  p leased  to  
State 

(a )  whether the Inflation ra te  has b e e n  under 
control In the country during the last few months:  

(b )  whether the wholesale prlce Index, consumer 
prrce index and  a g r ~ c u l t u r a l  labourer  p r l ce  mdex  
substantially differ In the country:  and 

ICI 11 so .  the reasons therefor alonghwrth the 
de ta i l s  of c c m r n o d ~ t ~ e s  t a k e n  In to  a c c o u n t  f o r  
ascertaining the price index? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : ( a )  
Yes Sir 

jbl Yes. Srr 

!c )  The d~f ference In the three ser les of lndex 
numbers IS largely due to the composi t ion of their 
basket of commodrt~es and their relatlve importance 
The WPI reflects weekly movement  of who lesa le  
prlces of 447 cornmodlties of al l  t raded goods The  
CPI ( IWI  reflects monthly movement In retall pr ices 
of 260 commodities and servlces whereas the CPI  
(AL j  w ~ t h  old base of 1960-61 covers retail pr lces of 
only 6 0  cornmodlties Commodlly composrtion of each 
of the  th ree i ndex  n i lmbers  1s e n c l o s e d  In  t h e  
statement 
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II. Fuel, Power, light and Lubricants Il l. Fuel and Light Il l. Clothing and foot wear. 
(a) Coal mining IV. Housing IV. Miscellaneous and 
(b) Mineral oils (V)  Clothing, bedding and services. 
(c) Electricity footwear 

Ill. Manufactured Products IV. Miscellaneous 

Food products 

Beverages, Tobacco and Tobacco products 

Textiles 

Wood and Wood products 

Paper and paper products 

Leather and leather products 

Rubber and Plastic products 

Chemical and Chemical products 

 on-metallic mineral products 

B a s ~ c  metals, alloys and metal products. 

Machinery and machlne tools. 

Transport equipment and products 

Other miscellaneous manufacturing industr~es 

Electora l  Ident i ty Cards 

322 JUSTICE GUMAN MAL LODHA 
PROF PREM SlNPjH CHANDUMAJRA 

Wl l l  the M ~ n i s t e r  of LAW AND JUSTICE b e  
pleased to state 

( a )  whelher  a scheme was launched at the 
national level to Issue electoral Identity cards In order 
to check the bogus voting, 

(b )  11 so the detalls thereof: 

(c) whether the Government have rev~ewed the 
inp lementat~on of the s a ~ d  scheme. 

(d )  I! so.  the details thereof alonghwith the State- 
wlse percentage of voters to whom ident~ty  cards 
have been Issued, 

'e l  whether any t ime Ilmit has been f ~ x e d  to 
comple?e tne s a ~ d  schemes, 

!f; if so,  the details thereof, and 

' g j  the total amoun! spent on lmplementat~on of 
:he sald scheme upto March. 19963 

THE FEINIS7ER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS LErJlSLATlVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI  RAMAKANT 
D KHALAP] fa: and !b)  In August 1993 tne Elect~on 
Comrn~ssion of lnd la dlrected the C h ~ e f  Electoral 

Off~cers of all States (except the State of Jammu 8 
Kashmlr) to arrdnge Issue of Photo Identity Cards to 
all electors In order to check bogus voting The entlre 
expenditure on the scheme was to be flrst met by the 
State Governments and later to be shared equally 
between the Centra l  Government  and  The State 
Governments 

( c )  and (d)  The E lec t~on  Commlsslon whlch IS 

p r l rna r~ ly  concerned  wlth the scheme has been  
reviewmg ~ t s  implementation on the basis of weekly 
progress reports subm~tted to it by the Ch~ef  Electoral 
Officers of varlous States However, towards the end 
of February,  1996 .  the  C o m m ~ s s ~ o n  t e m p o r a r ~ l y  
suspended till the completion of general elections, 
s u b m ~ s s ~ o n  of p rogress  repor ts  w l th  regard  to 
implementat~on of the scheme. A statement glving 
the State-wlse percentage of voters to whom delect- 
free Photo ldentlty Cards were issued 1111 23 2 1996 
is enclosed as Statement. 

(e)  and (f) The Commission had originally flxed 
30 11 1994 as the deadllne for completion of the 
scheme T h ~ s  deadllne was, however, extended from 
tlme to t ~ m e  and it was last extended upto 31.3 1996 
The fresh deadllne has not yet been f ~ x e d  by the 
C o m m ~ s s ~ o n  

(g)  A sum of Rs 423.3 crores has ben released 
by the Central Governmenl on the lmplernentat~on of 
the scheme upto March, 1996 


